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Bill No. 16—HLA of 2010

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT)
: BILL, 2010

A
BiLL
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Sixty-first Year
of the Republic of India as follows —

1. This Act may be called the Haryana Private Universities(Amendment) Short title.
Act, 2010,

2. For Sub-section (1) of Section 4 of the Haryana Private Universities Act, Amendmeat of
2006 (hereinafter called the principal Act), the following sub-section shall be Scction 4 of

. Haryana Act 32
substituted, namely:— or1 r’\(;)l(x)‘(: At
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“(1) An application containing the proposal and the project report
to establish a university by a private sector shall be made by the
sponsoring body to the Government, along with such fee, as may be
prescribed. At the time of submission of application. the sponsoring
body shall fulfill the condition regarding possession of land as per
provisions laid down in Section 9.”.

3. InSub-section (2) of Section 5 of the principal Act,—

(i) forthesign“.” existing at the end, the sign “:” shall be substituted;
and :

(i) the following proviso shall be added, namely:—

“Provided that the Government may further extend the
term for a maximum period of one year not exceeding six months at
a time if it is satisfied that the sponsoring body has taken
substantial steps towards setting up of the university.”.

4. To Section 9 of the principal Act, the following explanation shall be added.
namely:- -

“Explanation.—For the purposes of this section, “possession” means
~ possession either by way of ownership or as a lessee having
perpetual irrevocable lease for a minimum period of thirty

years.”, '

5. In the Schedule to the principal Act, after serial number 2 and entrics
thereagainst, the following serial numbers and entries thereagainst shall be added,
namely:— '

“3 Amity University Village Gwalior,
Panchgaon (Near Manesar),
District Gurgacn
-4 Apeejay Stya - Village Silani, District
University Gurgaon™.
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STATEMENT OF OBJECTS AND REASONS

There is a need for creation and expansion of educational institutions in
the State of Haryana for improving opportunities of higher education for Youth of
the State. Private Sector is an important player in providing higher education. For
encouraging the persons/ sponsoring bodies with rich experience of running
educational institutions “The Haryana Private Universitics Act, 2006” has becn
formulated by the Government under which private universities can be created.

Even thbugh good response for setting up private universities in the State
is being received, the provisions for the requirement of land by way of ownership
only in the said Act have been observed to be restrictive. To enable more persons/
sponsoring badies with experience to come forward for setting up Private Universities
in Haryana, arrangement of land by way of 30 years irrevocable lease is proposed to
be incorporated in the Act. '

Further there is a need for extending the time period by maximum up to one
year for submitting compliance report of the conditions of letter of intent if the
sponsoring body has taken substantial steps towards setting up of the university.

~ Further for achieving the objecfives enshrined in the Act, proposals have
been formulated for setting up ‘Amity University” and ‘ Apeejay University’ in District
Gurgaon.

Hence, this bill.

GEETA BHUKAL,
Education Minister, Haryana.

Chandigarh : _ SUMIT KUMAR,
The 13th March, 2010 Secretary.
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